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CENTRAL ADMINISTRATIVE TRIBUNAL

principal' BENCN
NEW DELHI

C,. P. NO.. 14 0/1997

IN

0,. A. N0„ 196/1997

i;; d n e s d a y, t; !i i s t hi e 21s t M a y , i 9 9 7

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HON'BLE SHRI S. P. BISWAS, MEMBER (A)

k

Ram Narain Singh S/o
Abhey Ram Singh,
R/0 1/4926, Gali No., 7,
Li a J. i r S i n g h LI x t n „ ,

Del hi■■"32

U r a h a rn 3 i n g h S / 0 B i r b a 1 3 i n g h,
R/0 10241, "oali No_l,
h'est Goi"'akh [•'ai-k,
Del hi 32

3ur-8ndra Pa 1 Singh 3/0
Malook Singh,
R/0 71, Ma1ook Singh Marg,
Arjun Nagar,
Del hi--51.

Ra4 • Kum ar 3 a h1 S/0 P i a i ■ a Lai Bah1,
R / 0 C -13 9, V i v e k V1 hi a r ,
Del hi-95,

R a j K u m a r V e i- in a S / 0 C i"i a r a n 0 a :.j. s ,
R/0 K-~64 , Krishari Nagar ,
Del hi- 51.

Satya Narain Avasthi S/O
i -L. L Avasthi ,
R/0 2244, Gali No.10,
Kail a.:;-;, hi Nagar,
Oolhi 32„ " ' .

(  By Shri J„ M„ L„ Kansrnk, Advocate )

• •Versuc-

Shii"i K_ K., Bhasin,
0irector of Education,
Govt., of NOT of Delhi,
01d 3ecretari at, Delhi.

T hi c C h i e f Sec r e t a r y D e 1 h I
Ll"ir-oughi Govt „ of NCT of Dei h i ,
5, S l-i a m N a t h M a i ~ g,
D e 1 l-i i „
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Secretar y

M i n i s t i- y of 1-1 u n i a a R e o o u r c a s
education Department,
31'iastri Shaw an

Mew Delhi„ • 1"'!eei >oii'i 'sJei 1 1's

O R D E R (ORAL)

Shri Justice K. M_ Agarwal,

Heard the learned counr:,el -for the appl icari te

This application has l"ieei"i filed for' apjji oun" i a'te

action under the Contempt of Courts Act on tlie ground

thai 'hl'ie interim order dated :i 9 „ l-t id't,'' parised by the

T r i b u n a 1 i ri 0 A N o . i 9 6 /1997 h a s n o t b r: e n r; o ro p 1 i. r"!

irith;

On a perusal of the oi'der dated ,1.9.2. 1997, w.-

find that t h e d i r e c t i o r'i w a. s i n t h e f o 11 o w i r 1 g t i" 11 1 s r

"By way of interim rei iof, Idne
o p e r a t i o r'l o f 1: h o o r d e r s d a t e d 2 41.0.9 6
and 24-12.96 is stayed t:ill the riext.

date of hearing."

Tfic allegation is 'Id'ial: the aforesaid eu'doi's arc

s o u g h t 'L o b e i m p 1 e rn e n t e d i n spit e o f t h c s i: a. i n

favour of tfie applicants. According 'l.c Lhe

a p pi 1 i c a n t s s o m e p o s t - r e t i r ■ c m e n i: b r. n c F i t s t ̂ 1

applicants 1 and 2 anci normal i ncr-eiiian ts to applicani:

No., 5 have been withheld and are not being rclcaoc J by

'Line 3i'd rciSfion derri: and his subordinate of f i cei r:. . W.:

read nothing i./! the iiiterim order dated .l9 ., 2 „ peo,? ta-i

suggest tl'iat any such ord..si" for gayRiOrrL of

p o 31 - r G t i r e m e n't b c n e 1' its o i" r e 1 e a s e o F i n c i" e m o i 11 s w a: r

p.assc:d bv the Iribunal .
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